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REFERENCE TO ALLEGED ATRC-
CITIES ON HARIJANg IN KANJHA-
WALA AND MORL KHEDI
VILLAGES

SHRI BHUPESH GUPTA (West
Bengal): Sir, you will remember that
some days ago I brought to the
‘notice of this House the attacks on
Harijan agriculturists by the land-
lords, mostly belonging to the Jat
community, in Kanjhawala, not far
from here. 8Sir, after that g demons-
tration of the landlords took place in
front of the Prime Minister’s house
on the 13th of this month. The de-
monstration was violent and rightlv
the Prime Minister, Mr. Morarji
Desai, was very angry, especially
when these landlords demanded that
the land allofted to the Harijans
should be taken back from them and
be restored to the landlords. This
matter also found a reference in the
Prime Minister’s Address to the
nation on the Independence Day
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from the ramparts of the Red Fort in
Delhi. Therefore, Sir, the matter is
far too significant for us to overlook.
This is the matter which involved the
Prime Minister in a violent attack
or demonstration and also which
evoked his reference to this matter
in his speech. Since then, the situa-
tion has become still more grave.
I urge upon the Government to take
some preventive action. Nothing has
been done really effective and at the
moment, the situation is even more
serious than what it was when we
first raised this issue in this House,

Sir, last night, a young boy,
Subhash by name, a student of Class
IX met me and what happened to
him, I just tell you. On 21st night in
Morkhedi village under Sanpala
police station (Rohtak) landlords at-
tacked Harijan Basti with rifles and
farsas and killed many  Harijans.
Subhash, a student of Class IX, wept
and narrated the details as to how
the landlords suddenly attacked the
basti and killed his mother by firing
with rifle and killed his father with
farsas. According to reports, land-
lords built a wall round the com-
munity land around which there are
Harijan houses. This wall blocked
entry and exit of the Harijans from
their houses. Harijans tried to make
a passage through the wall for their
coming and going. Then the land-
lords attacked them resulting in death
and injuries to many. In the morning,
police visited the spot but the culprits
are roaming about. This is the situa-
tion in that particular wvillage in
Sanpala police station in the Rohtak
district. Now I say this thing because
only last night, as I said, the young
boy came. He saw his parents being
killed in front of him. Somehow or
other, he could manage to escape. Sir,
I have asked him and those people to
contact the Government here and see
what remedy they could get. They
can hever get back, of course, their
parents but such is how the land-
lords are behaving. I have briefly
stated this situation and would urge
upon the Government to take sore
action,
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Sir, since the 13th of August, a so-
called Satyagrah has been started in
the village Kanjhawala which I also
visited in which a sizeable propor-
tion of Jats from Haryana have been
participating.  Batches of militant
landlords and their hirelings court
arrest everyday by trying to seize
lands allotted to Harijans and other
landless families, Simultaneously, a
campaign of vicious propaganda, ac-
companied by intimidation and
threats of violence against the mem-
bers of the Harijan community has
been unleashed in almost every
village. Lethal weapons including
spears, pick-forks, and axes are being
got ready and openly displayed with
threats that the same will be used
against Harijans in the same way as
they were used to destroy the Mulims
in 1947-48, In several Jat-dominated
villages, Harijans are not being al-
lowed to enter localities inhabited by
Jats, fields including common lands
and common village pathways.

THE VICE-CHAIRMAN (SHRI1
ARVIND GANESH KULKARNI):
Mr. Bhupesh Gupta, are you going to
read the whole of the three pages?
You have made the special mention.

SHRI BHUPESH GUPTA: I am
making a statement to save time.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
How much time will you take?

SHRI BHUPESH GUPTA: I could
speak extempore . . .

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
I think you have already made the
point and probably you are asking
the Home Minister to reply. He i3
already here. So he will help you.

SHRI BHUPESH GUPTA: I have
given it to him. But you shoulqd also
know and let others also know. That
precaution I have taken. I know that.
Sir, let me read this thing. This is
being done. The Harijan population
is experiencing increasing difficulty
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in obtaining water from even their
wells. Sir, I am doing in this form
so that they could feel their responsi- *
bility. As if this was not sufficient
to frighten the Harijans, the latter
are now being asked to join the so-
called ‘satyagraha’ against allotment
of land in Xanjhawala and also to
contribute money for running this
satyagraha campaign on the pain of
loss of their belongings and physical
injury. Imagine, this is what they
are being asked to do. *

In short, an atmosphere of wides-
pread terror, threatening the very
life of the members of the Harijan
community has been created and from
the menacing postures adopted by
the landlords it is becoming evident
that if it is not stifled here and now,

a virtual massacre of Harijans is very ..
likely to occur.

Besides Kanjhawla, the nearby
village of Ladpur is also being made
the storm-centre of the landlords’
nefarious activities. As reports lodged
by Sarvashri Pratap Singh and Lehri,
Harijans of Ladpur with the Nangloi
Police station, would show that the
standing crops on lands allotted to
them and some otherg have been des-
troyed by forcibly grazing the land-
lords® cattle on the fields.

So long the procession of landlords
courting ‘satyagraha’ did not enter
the Harijan bastis. But since 21st
August, 1978, these semi-violent pre-
cessions have started parading Harijan
bastis in Xanjhawla, Abusive and
provocative slogans are being raised
and violent gestures are being made
by the processionists while taking out
such processions, striking fear and
terror among the Harijan women and
children. Some jat ladies have also
enfered the fray to intimidate Hari-
jan women., (Time bell rings). I
am cutting it short.

On 21st August, 1978, the only well
belonging to the Harijans in the
northern outskirts of the village
Kanjhawla was rendered unusable by
throwing filth and night-soil therein,
The Harijan families are going vir-
tually without drinkable water.



209 Appropriation (No. 4)

There have been complaints from
Harijans of several villages, including
Ghewra, Neelwal, Ujwa, Majra Dabas,
Madanpur (Dabas), Kair, etc. against
intimidation and coercian for joining
satyagraha and monetary contribi-
tion for the same. (Time bell rings)

Nothing has been done. I am just
finishing.
THE VICE-CHAIRMAN (SHRL

ARVIND GANESH XULKARNI):
You can give it to them.

SHRI BHUPESH GUPTA: It is re-
ported that the Nangloi police is not
sympathetic at all. The Nangloi
police  station people are in
collusion with the landlords. They
are in fact helping them, the culprits,
and so on.

Now, Sir, it is quite clear—I am
not mentioning the community ete.—
if these policemen are there in the
Nangloi police station, nothing is
going to happen. -

I should only like to know, when
the Prime Minister has spoken so
strongly in this matter, why is it
that the Government machinery has
become so ineffective and  useless
that they cannot look after some
Harijans in those villages there? Is
it not possible to take preventive
action rather than allowing them to
go on preparing in this matter and
butcher the Harijans, including men
and women. I should like the Gov-
ernment to clarify this. Here the
Leader of the House, Shri Advani,
speaking for the Government, gave
an assurance that everything would
be done to stop such things. All that
we have got during the last few
days is a collection of the offensive,
of the aggressive behaviour, of the
attack, of the violence and spread-
ing of this violence and terror by the
jat landlords and others in the ad-
jouning villages and distriets, is
that the way the Government is
going to tackle the situation? Some-
thing should be done about it. There-
fore, I request you, Sir, to agk the
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Government to hold a personal en-
quiry, the Minister should go there
and make a statement on behalf of
the Government owning up  what
they say in this House and giving us
a full assurance that action will be

taken. What about those
3.00 p.M. people who have killed?

They are just roaming about.
I was asking one of our colleagues
from Haryana, who is a Member of
this House whom I shall not name.
He said: “Yes, it is there. It is hap-
pening in that State in those areas.”
I do not want to make it a party
issue. Far from making it a party
issue, I would ask the hon. Members
opposite—I have faith in them—let
them go and see and tell us what is
happening there. Those who are
truly secular-minded and do not be-
lieve in caste aggression and Iland-

lord aggression—I will believe what~
ever they say,

Finally, may I appeal to the Prime
Minister through you that here is a
fit case for sending a parliamentary
delegation? We had discussed this
matter. The matter came up in the
meeting that the Prime Minister had
with the Opposition leaders. I had
been decided that in such cases a
parliamentary delegation would go.
Sir, it is not very difficullt to send a
parliamentary delegation, and I think
all parties should be associated with
it, The delegation ishould go and
bring the report. This area is direc-
tly, in a way, under our conirol. In
many ways Kanjhawala is under our
control. Therefore, I demand action
by the Government. In any case, 1
wish to stir the conscience of the
House. I know how the conscience
is stirred. So I want to stir it so
that the Government is persuaded to
take necessary action.

——

THE APPROPRIATION (NO. 4
BILL, 1978—Contd.

THE VICE-CHAIRMAN (SHRI AR-

VIND GANESH KULKARNI): Shri
Mallick,
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SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I want to place on re-
cord that in addition to the devasta-
ting floods everywhere and also the
Chief Ministers now claiming their
dues for the different States, another
thing that has happened is the recen-
tly announced Narmada Award under
which the concerned States will de-
ploy their moneys in different pro-
jects. (Interruptions).

SHRI BHUPESH GUPTA  (West
Bengal): Mr. Vice-Chairman, is it
proper when the matters is raised
and I ask the hon. Minister to say
something over a matter of this kind,
he goes away with the file? You as-
ked me to give it to him. For what?
I appealed to him to give an assu-
rance.

SHRI KALYAN ROY (West Ben-
gal): He said that after you have
spoken, he will say something.

SHRI BHUPESH GUPTA: What
about it? 1In fact, he did not ask for
your permission. It is a  strange
thing. This is happening .... (In-
terruptions). Kindly sit down. This is
happening in the House again and
again. The Ministers just go away
when they like. Co

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Just
a minute, Mr, Gupta. He heard what-
ever you said and he got a chit, He
just wanted to go to the Lok Sabha
to make some statement. Sof he

went. He heard you. Perhaps he
may come back.,

SHRI BHUPESH GUPTA: At what
time?

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): I do
not know. He did not ask me.

SHRI BHUPESH GUPTA: You say
‘perhaps he may come.’

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
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RAM KRIPAIL SINHA): To keep the
record straight, it was only when you
asked Mr. Mallick to speak and he
started speaking that he left.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): I am
quite aware of that. We started
with a new Member.

SHRI BHUPESH GUPTA: The
Government should take every step .
about the situation at Kanjhawala.
You were good enough ...... (In-
terruptions). The situation will be-
come far graver.

SHRI HAREKRUSHNA MALLICK:
For that the money has been allloca-
ted. Similarly we see that almost
all the Departments, when they de-
mand money, demand it legitimately
just to manage the affairs of the Cen-
tral Government. The State Gov-
ernments are also demanding money
for the management of their affairs
in the periphery. Therefore, this
Appropriation Bill has been very ap-
propriately brought. I really wonder
why and how the hon. Members on
the other side oppose it. I find that
even if it is a good thing they go on
opposing although we have not discon-
tinued any of the programmes that
had been launched by the outgoing
Government. In fact, whenever the
question of economy comes up, when-
ever the question of foreign policy
or policy on education comes up, our
party has behaved above any political
consideration. We consider the nation
first and any other thing next. Parti-
cularly this Janata Government has
been functioning in right earnest as a
government by the people, for the
people, and of the people. Let our
Opposition Members have a  little
patience and play their role well
Therefore, the sooner we pass this
Appropriation Bill the better for the
House and for the country.

With these few, wordg I once again
record my support in favour of the
Appropriation Bill.
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N AT A (WP ) ;9=
gamsaw o, 7g A wANfea faw
o faT ot F fAe gar T @ g,
IAHT FIHFTA Y TAQT ATAT T IGHT
IMET | wgar fafaeeT & oav @
He Hag Fgr av :

“On Mr. Patel’s assurance that

the Government was committed to
improve the village life.”

o SuF fag S=F wdAfa & oo
UF FEFA FT AT 9T | AT AT 8
AT ? A% GTHIT /1 AT AT &, SHT
ST FEFA F, S qgA W Iwg WA
g AfdeeT § waTeeT BT oT, S
9T HI3 AT fO9TT 7 ARt oA @er
& AT AR g I1Ia HAT qTH g1 Ty
7 1 397 a7 g1 w1t & fF gfe aogd
FT FF2EAG g WY g 1 § gHeAAE
g ¥ #1g FEm

“A study has revealed that 66
per cent. of India’s agricultural
labour households were in debt in
1974-75 which marked a 5 per cent.
increase in the incidence of indeb-
tedness compared to 1974-75.”

#1ed wirwea< Trzag X K ae ¥
T3 | T Y AFAYT AT 3T F
AT § ITH ggAr gaear ag & fa S
T A1 §, Ifar § BT A7 &, AT
TIE-ASAT 37 AT AIEIT FIA FT a0
g | AT ST uw @A qart €
gy 7 farm FHEr 1 0F F fear
T 197 O I9F Q19 gAY TF SO
AT 71 5 3@ g § IO @ gr
S A S TAT AFC ATHT § FH
q FH GTET S9HT AFAL FT M0y
2 | 98 TgAT FT9 I9H faav ar ¢
‘Lower strate of rural people

are provided with reasonable em-
" ployment opportunities.”

That was the object. -
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IAHT GEaT FT IGT ST JT ATHIT
SAEeAT 1 AT fger 238.6
fafarg Aot A SA F NI E 53 %0
QX ®9 w9 99 fqu ag fEar
2, Sud Ay & o1 AN §, SR e gw
Fga &, Sawr o1 denr 20 fafaga €0
% fac o IR eSS W
TANTH FXA FT FAFAT JAT A1(ET
ST FTH ¥ FT Ta17 ¢ | AT IqH
FE gfq TEY g% | WAl FHEr
fawtfeer &t & f&F @RI &0 & S99 59
FI 3qT AT ATRY AT SEH THHTAL
AT &1 AW Wt I fFar § |
wEEd, § wE gRT ARl WREd ¥
FGAT AEAT § IF GiFeAR qaRT &
fad gx 2= § FWF § 9T a9 @
fomar T § AR SEE A AR sEiew
FHE g g fa7 g daw Hwrd
HC g | TSHI 3 FF 9% aa a7 foar
g 3 399 ST § AR §ed EAde 7
8 IRA, 1973 FT 3@hH I § TEE
A S #r o Al S o &
o 3797 & 5. 50 79F % FI fqwriar
# T A7 1 F AR TETESe wAeE
q 26-8-77 & Sl 5 TA § 7
Ty & fawrfenr 7 W & 2w ¥«
LA A FAF, @R FT, GlagL Aog
F A W T & guoe g g AR
STRIS FTH 7 FT TaT 97T IS AR
§ GTF T FIE GAT TE AT | SR
fadr erfar AFE 9 G4 TR
T 9T T gA RS Sty Tl oY '
FIA & HeqL AT 1 FL FI HL A
FET & AT S GHTEET GHT T
AT &1 989 AU qTa @l g
IEHT TH A F1E A TG EE 8

T garer § IEWr AT g |

>mﬂ?=ﬁﬁwsﬁ—§q\ﬂ$‘t AT F G

H 1 ag gul F1 914 g % g9 3w 39
far oz FOE AR A F ARG H
THTAAFET gY AT & SAH FIS &1 9 @Y



215 Appropriation (No. 4)

[+ T @ =)

Y OFRY | FAaT qTE 7 g A frai
& woar % ol aga ggrs &1 oY | IS
FE TN GATX T g AT a15aq # a8
framal & fg@l  #1 FIIT Hagaar &
e | ot s & f e A,
FATE FL JrTE F Sfaq A Framy 1
g faAy W @0 96 IER I
TGN ATAT AT FT FHA AT & 99
W & A TR IR FA | ey
2| fral &1 SO & W A w6
AT Y FogEd AT TG A a6
TGWF TEGAT FT ATGAE AT Hwdl
¥ WX ITHEAT F A TF B E AR
ST arw fasifadr wik sEwtes
e & I5T @ § | WAL A A T
Fgl, g AT gHIX HIRLOA A4, "o
qro oo ¥ qqT T T N FEY I |
gETT Fr grsfawr  arfas’ #4m § | 98
FT § TUH! TATT & g It THATAH
g & saFY a% AmHE qel ST A
s faerr wmgar g 1 9 foag § wia
&T AR 4 faar § —

There are two contradictory
. policies followed in the natconal
economy. Full protection to the
industries and complete destruc-
tion of the farm economy. In the
Economic Review it is asserted that
a good farm harvest helps to assert
the price level. In the industrial
sector, more production does mnot
bring down the price level. If
prices of farm produce come down,
it is a matter of pleasure. If a
similar trend is established in the
industry, it is treated as a danger of
looming depression. In agriculture
. more production is associated
with falling prices while in indus-
try more production with higher
units, prices are ensured.”

T &F Y qrfedr & sad
g Mgg@ AR wfrfear
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SYgIw #r A58 o el § swwr
GH FW & a A gAE Ar | 39
weT wgew #71 frend o f feeafdy
T Y ST | ST ford e s
AT TS A WA AT qifwer TE
&I BT, FrAL, e g w0

ATEH HTEE IUT 197778 § F47 4T AT
what was the whole-sale price.

T A g89W gER TEE ) ARe
STEH, FIAL AW F1 Y 5390 A2 a0
€ | 999 g7 e g T ag o gurd
TIYE T34 & G AT 74 To oY, grerde
A gqw off AT FLAT A5 99N
Wreaa I 1 A T FaR A |
THF, TS HIL THE—320 T TAHE
FT qOYE qIEd 255 o7 HIT AERLET
svee gicaTom, 9 § 500 &9 | 450
¥ 500 wq& o1 FIS FT AFG FATH
FT IET ¥ TEF ¥ SUTRT g1 AT g |
T qa smar § f6 S st arfes
g Sy foomifes sww fFna &
7l forerdt § | Foamifea argw, Jsidaa
TrE" S faert =g | g e A
T fawdt o qOE qEE AT HERT
Ae®y &1 2T § | gEfAg  gHrdr
fawe & {5 ga STea SET 7E qi |
EW TE =g & i Fure Fr S1ew 99rd
ST | gH 418 & f& &9¢ & AT Fad
g, Arg ot oY o & Sy off 79 &
&R FUS FT AT F G AR FIAE
HT AT IS &V | FHITAC g/ U T T
@l § | wfew wel ey A s aH
D TEr HE1 | (Time bell rings).

VA, T HEY qE | § OF 78 -
o T ATTE WA G AT 18T §——
regarding financial assistance from
the Central Government to the
Maharashtra Government for pro-
curement of kapas.
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o QAT AEIRY, 4E TRIF AETOW ¥

U5 oAme ¥ AT WY | I FAL, 42

TAAHE § IgA QAT H f7AT ) qiw
q § 9 A A 8 AT I qI

'

" ¥ Jo waane g §F Y aww Fav

Wz F TG WP ¥ ga%] Ffee
T o7 1| gATS T AT | A e
| 29T Fer o o dar 78 faer | St
g g1 & 5 59 3T qErg TaadHe
¥ g 9 F AAM F AT AT 20=T
wifez # R & | w0 P ag &
S SreFaT A1 FTRTT GEAT FIT &,
F &) e ¥ IR AT % fag
W1 IR wrEAe 0 A0 ) g
F 1 37 v A F Aedw faar g
g F1 areee SrE® Al 9@E
zadr gad oF am A8 & waw
fafews &7 # 70 a1 g &, fer
HAG F AN A §, IR SRR
FICTRAT H1 §91 FRAT § | g9 V61
&1 =u7ar 941 faear § | 78 T80 A
g fwd ar g Ngrardarzy T |
3% 919 §F ¥ HWL¥T IqAsy T« |
o AT S 3§ 9 AEr §1 A
X SHE(  F%(&( IA®( AT FIA F
i wsa | gy 7 fEaee g )

PROF. SOURENDRA BHATTA-~
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, the Appropriation
Bill that is before us covers certain
items which were taken up in other
forms. I would, in spite of what my
friend Dr. Mallick, said earlier, draw
the attention of the House particu-
larly to the item “Transfers to State
and Union Territory ‘Governments”
and the amount which have been
mentioneg here, I feel that in the
background of this appropriation, it

is necessary once again to highlight"®

the States’ demand for greater re-
sources. It ig the State Governments
which are entrusted with the respon-
siblity of most of the development

\ B
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works. And, as has been pointed
out, their soures of revenue are
_very inelastic. And, of late, there

have been proposals to discontinue
whatever meagre sources the States
possess. For instance, discontinu-
ance of sales-tax and in lieu of it
compengation or allocation of the
amount earned by the States, has
been proposed by the Finance Min~
ister. This amounts to reducing, the
sourceg of the States’ revenue, Of
course, it is a matter of gratification
that currently the Chief Ministers
Committee has taken up this ques-
tion and the Finance Minister has
assured them that he will try to work
out a new formula of distribution from
the Central divisible pool, This is
a very urgent thing. It should not
be protracted or prolonged. The deci-
sion should be arrived at very soon.

Another aspect to which I would
draw the attention of the House is
the present Government’s line on
what ig generally termed free trade,
as has been revealed through its
policy regarding foodgrains and sugar
and, in a way, its textile policy also.
It is our apprehension that this policy
will benefit the industrialists and
the capitalists and adversely affect
the common man., The textile policy
is apparently designed to benefit the
small-scale industries and the coi-
tage industries but a responsibility
has been entrusted to them by this
policy which could have been given to
the large scale sector which has un-
utilised capacity. But instead of domng
that the large-scale textile manufac-
turers have bheen left free to follow
a path which would maximise their
profits. This is a policy which de-
serves a fresh look, a fresh scrutiny
and examination. Yesterday a  fear
was expressed that perhaps in the
course of the next few years, people
will be left with less and less of per
capita consumption of cloth. So, that
is one aspect. And this is particular-
ly in line with the policies that are
being pursued by the present 7n.
ernment,
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The present Government’s attitude
towards any control over prices is
creating despair in the hearts of the
common people, in the hearts of the

consumers, The talk of a public
distribution system has been going
on for quite some time. At the be-

ginning of this session, we were as-
sured that a public distribution sys-
tem would be announced soon. But
that “soon” has not yet come, where-
as the decontrol of sugar has taken
place. Yesterday the Minister in his
statement  practically undermined
the very basis of the policy of control
on prices. We do not know whether
that is the general policy of the Gov-
ernment, But in various fields the
ad hoc policies or the short-term
policies and in certain cases long-term
policies, show that they are out to
give free-play to trade and industry to
the deteriment of the vast masses of
the people. The Minister of Finance
himself repeatedly declareq in this
House that banks which have so long
not been nationalised, banks with a
eapital paid-up capital, of Rs. 100
crores will not be nationalised be-
sause he feels that no useful purposa
would be served by their nationalisa-
tion in view of the control exercised
by the RBI on them. Why should the
credit be at the disposal of the private
sector? This is beyond imagination.
If the policy of the Government is to
strengthen the public sector, all the
credit facilities should be at the com-
mand of the State and mere regulation,
control, is not enough, because we
have seen hoy there are so many
loopholes in the said system. So I
take this opportunity to reiterate the
- demand—what I consider is the touch.
stone of the Government policy—for
nationalisation of all the banks, in-
cluding the foreign banks.

There is another aspect which needs
mention. Our accumulation of foreign
reserves is, in a way, being frittered
away, It is not being utilised in plan-
ned manner. The panacea for every
problem according to the present Gov-
ernment seems to be imports imports
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on the strength of the huge accumula-
tion of foreign reserves, Because of
this, side by side, further debt is
being incurred in the international
market, particularly from the World
Bank and other international aid-
giving agencies which practically am-
ounts to interim. loan from the USA,
thus mortgaging this country further
and further tp the USA. There is an
apprehension that we are unable to
utilise our foreign exchange reserves
in a planned manner. What we expect
today is more and more loans from
different international financing agen-
cies. This ig an aspect which needs
consideration.

1 would then draw attention to the
new employment potential that should
have been created in terms of th2
promise made by the Prime Minister
of the present Government that in 10
years’ time unemployment problem
would be solved. Now there are only
8-1|2 years left. We know during the
last 18 months unemployment has
been further aggravated instead of
being eased. And nobody knows when
the schemes which are being dangled
before us, are going to yield any re-
sults. So unemployment problem
remains unsolved/

In spite of the Finance Minister's
bold assertions, the situation on the
rice front is rather unbearable for
the common man. Similarly, the
price of textiles have increased; the
price of sugar has increased; the pri-
ces of other essential commodities have
also increased. ‘But the Finance Min-
ister emphasizes and re-emphasizes
that there has been price stability. If
there is price stability, it is at a
level which is beyond the reach ot
the toiling people, beyond the reach
of the common man who lives below
the subsistence level. But why, even
those who are supposedly within the
subsistence level, they are also un-
able to meet the situation, unable to
make both ends meet in this situation.
I would, therefore, appeal to the
Government to reconsider this policy.
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Otherwise, the conclusion will be in-
escapable that this Government is
out to serve the interests of the pro-
pertied class and vested intrests who
want to lead this country to ruin.

=t fwm = & (i)« soawr-
oIy AgRE, TA9 Tge % § 3 -
frowe faw w7 7RI F€ HT HOAT
HEAAT § &g WA g1 siar § fF wer
wged S atal &1 gwrs FL | faw
gl & fow ¥g 967 ST Ay §,
IT WIFA § W A @S, Y AW
g1 @I & | §F ST gH7T W g1 SiiAv
g | SITEWTES WElRw, W9 ST 8
& ug wifge #1 @ame a1 fas
T #1 e feut | @ws # qersw
gfr g8 merer 9T g% 1%9E &
THT T & §7 FT ST&@ grar o7 @
98 A9TE] HIT BIE ASTHI BT gATAT
1 AT § I AT Jar v | &
37 A it feafaa £T T 941 | S
a5 § Tl F 3T F oug 98 91 gw
q JaT & wfee feama 7gr a1 8 O S
fgama & & fog /T £ SaF! 7o
FUN 8 1215 § THCF FIC G
LT F T SO 1 30 O qmArwret
© 9T TEEE w3 | AATEET @1 qETem,
dqT 1 JIrgw 39 CNCE & TS
TN ¥ FTEE | W 9T %g GO gW
AW ¥ A §, FHEIEET B § ISAT
|TES &, AT SAHT B &1 At g % aaT
FT 4g GO9S & [F T ASHAT H H|WT
FTH I § 1 TE Fau (G AEHA
g foma a ¥ g T AdY &, gw
a1 | 9T K 9 § 9gsr Iy
& WarmE g wEAae fafted &
' %7 gt § feew fow ag 33
FOT 94 @, 90 FTT F ISMT
HqgS & | TEAT qETa § WAl AgRR
¥ g q@AT =g § 5 ey 21 qerd
FI T T AT w1 At | fmar
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ghd AW 15—16 ATOG 1 HI AIA
®E FT gEAEHA FaT PO gand
HET AOAT HAA qH TL AGL § 7 OFAT
Za% TaAr arha T8t & v &g o qie
IR @ST W g% ! § wrar § B g
FT &% W WD forew aTsERes
T & gE0 ¥ mafun g wfwa faw
®] § A I} AT qXG A AL
oo za@ aifaq gt & Fr voar wevtam
T qig 7 frgawr & | d&-s 9
AT=AT & STHL AT9AT & WOET A7 A1
SIAT § | STANTEHR WEIea ST HiX
qiz & FF &7 o g4y , A FT A G,
afen SEd TawT A9 &, oA amwd
g % 58 oo 9fy 9¥ @3 g whd g |
ofs T F@T §, WL T FE@T §,
AT=AT &, MW S g, @ S g, I/
TG FT HGL TT T AGT IFAT § owT
TIYHT TOUT AT @@l g | oE qie
ATHET § HIT ST AT=AT & AW ATHA
MG & | WY GERT ST & | R AT
WET YorTelT ¥ qTE ARl & S s &l
Y ey feram | T i fr ?
Y 2 FEgT THT I gAY HRA THERAA
Frfeafy medt 818 ug FgAT ARATE
{5 st a9 g7 § St HrT QR
Fr formg RT3 | 1948 HARARE
W THTET AT AGE & STEH § HAHE
FAT A7 | I AT AT, IFH! TF I9E
ot fra®i o HC TATUT gAT | B
uggas #r wa A foay wETEH
farum Tram | {62 1966 HPHT I M AR
& v faRely gy A1 FAT @l @ AAG
FEH ISWT ST & WL ¥ T a9
&Y gt & Srfe it war wT B
TS #1 grerd AT § AIL ST A
HoBT Y A1 G T FATE 7
T AT H "I AT FEAIC
%, & @ am Y gwrs =g g 1 At
HIT SHET HTE AGT 35 A1 FRATRS
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®T ¥ TOT FREA & gHITC TG T &
FET A Ak WA 3 § B o19
g #1 qfgad w@e fafaet & W<
9T ST Gqr @ § JHT T AT I
@ A 3~4 AMG FT TF AT ST
" gEIT AT S dlo Yo WTEo P HAX
are frar & ) afmA e fafree &
JRT Y, AZ a0 A AT IR ANEE
BT AT WA G0 o7 | 7QTE AT O™
Tl AFT gfa @ fafwet & 8
QR TESET | F5T TSI TharSAT I S T
§ TOF X ¥ W9 qwrs ] 4iF 0E
BN A & & wiewr g 5 o e
HT ToBT ALY Rt FFRT OF wwr fregin
TTEEr &9 Far & § WA o
BT SES & ATTRT AL T FET S
g M1 9T g1 ST 1 gHIY HTT
ARTRATT & @ EF T FTLED gaaT |
W T AT A AEE A oA
T AT o w27 fafeeT ¥ 9% 9% dar

HFT A0 AT 19 WO A
a8 @ IrEwTAa AEEA

IR AR ITATAANE | ®IT FT ITQA
mifs &9 | qEd A & FORT 9gAT uw
ag & f% g qga  feadr & gawr
Y@ § ¥ A3 TF AT A

gl

T SeAIT TR, BAA 3 AT TR F
TRE AT To q=S & A0 TG =S
§ AT g ¥ ArgFd FwARa ;g
T & AFT T IWART T @
WA qRAAF AR FEIAT Ay FY
W o0 E1 1 AE HI@ 79 S
g Aqg A, LW W ANE ¥ A
$Toz &1 Mg § a1 oy T w) F
Gftgx X frarEl &1 e T @
I3 FH § FA AW <@ 15 g9 W

[ RAJYA SABHA ]
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g, 3 aY, A7 21 AT A & SAH FB
fqRuT 9 T TG W AT AT
F =T g ar s T fraw WE L

=ty sraFy fafredy & qafeas
g az mrar ot foreumrdr g S &)
T T 90 &7 B JAFT qATH
F &, wF T997 3@ fF gaq7 qA1 §
HIT ZIAT T | HTFCAIHE BT A
F Faa fF ¥ AW agl § Abwa qan
S[ET T HTH ATIFT & F50 AT FI1S TF

_ ST JTH FAEEAREE FT I Y

FIRT & | W JIT 9T AF A
9¥ gF AT AN TEAEE g
T ®Fq0C T TF HrodToTHH @AY,
g & aedtsr § AL SrAr |Arga g
ASig@m @ OF  FOE sAF UX
Faw AR TR § fgrgeam ¥
37 gR srF 9% Craer §4T anir |
qE TF AL AT A(F FT IO
q@ Fam ¥ @y 35 wE1 awg
o ST 9T G § "o "o &¥
Hgar o7 A CraAr 947 3a% @9 g
T gq90 HANE § FF q0 AT g
FUT T AN AR W A A
e F0 I8 HAYA Flg AR AA-
IFmEE W ogt xFW A w4 §
HIT FAFT GEHT F qrad @l F )
H AT § ITBT AT FIAT G, A0 AT
feam & atF9 =y fpar §, Harem
qfwar g 7 adl fRar g

qi=atl ga a8 g BF 3w § a8 F0
ST & fF OF 7 $4T § | SqEETEIT
e, & 94 3@ @ g, 9w W @
RE AN I QE) ’

7g §Y 929 N F A7 I T
F fr wreg a0 A8 &, AT W ST
Tl § AT T & SFar 18a qg
g wr@ F1 gadr q0d IIET w4y



225 Appropriation (No. 4)

g\ W & awq &Y wAr A€ &, 0%
Fr FAT AE ¥ | TEH @ A AN E,
Gy Fr FHY T F AT N wEgFN € 7
ar g &1 g1Se Fow dw ¥ frar g 7
FT Iy fgam arET g A Saw!
MEFAET W FT T JAT B
@ garE 3 | 939 § "y g HA
TR WI FET, AT AT JGAAT § | TF
®IeT |7 SR AYaHT § TF T Fqh
q7 [T g1, STUNTELE AEIRE, UH
A of @it ¥ 9 G &7 ¥ 3
FIEGT AT qTET AT AGT BT fAEAT
a7 | T4 gHT T 94T &Y 8 1 &8 2-3
I TE FT 1T &, TS GHT, BT WA
TAT UG T T TOE § ; WEAH &
Sigh §1Ss de9 AW H g AR ww %
TEHT S F AT, T T T AT
FAE A F F1E U TAG ST HY
WEW N, TEEE FT SASTEES 39
& F f=fr ot | & sww| T
grir, g8 iy oot fam et i
foadr ot = § miey, wisg 77
T ORI FT WL & T S T AT
T Gar freem | § =fwerg &7 ¥ ™
19 H § % 97 Al § s gwafa & Sah!
O TGET o7 KT DI F7,58 WA
TR T § | I wal § agq @1
qaT g | OF q9TS ¥ 5g §uT TeAT
& g s & = fAw F=1 wrw gree
e FY IEHATA T FT ANEHIES
FIA FT AL THIT FAT & 7

SHRI LAKSHMANA MAHAPATRO
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feqifedt &1 #7 & ¥ fay AW
qaT HAT F1 w7 & ga o §
foq dama & 31 gEE fRAvg?
WY A § & & e arensd w7
faq #adT us eafag a1, TrevAa
AW &I I HAATA  HATW,
ATHAT TAIXG ISR F1 Farad o7
TIT TFIT T IGHT FATAT | IERT
B g%, ot faraerd gy g | gaer
UFGT & T § @aAT 91, AlFT 417
qEYT SR & 1T K T@aT 9T |
oy afz LA FT SE AT A1ZS
g a1 3o f5 yvmfes fexifd v
W W F fau oamw s € =W
F1E & Mqifs qoTw I® HIT W@ g
TAET G FTNOT-ag d wie '
gaifas fenifd 1 #7 #&@ AR
arawr faeaerdr fag @l g9 & T
g1 ST § T wra A awa) F e
g1 afz =9 =€F &4 a7 o weny
FEg g1 o A qET g 9w g |
Jg 9iF TAA [GH HA@T & 8 |
a9 #T AFEw & =% fay o
feam sl oy &1 S oF @
a1q, afews TARMHT H1 qfsafadr §
g faaar qqr o1 s1ga § | AW ATE
THTg gW.< AT g7 ag g% F 49,
FLG & TEHT AT TG AL QAT H
Tro &0 HUTHo, Jo UHo WEF, TEETT
AT FET FHa T@y § 1 HET e,
z3 39 wifmardie &1 fR S
fEh wm S § fw gnfaw o1y )

(Orissa): Is the hon, Minister able ag §Eaedr #T @Tw § T & 99
to collect his dues? .... (Interrup- fegad NN as @I T
tions).

oft foa =7g AT 98 1 5w 2,
g a1 T & g1 g | qiwdr a1q g
gFarfas femafwr | gwru gmur-
q& FgaT ¢ fF gn oF, dre &1 "l
¥ uF, ¥m v wngq, fufaws 7wk
dfsgwn UF, =@ 9F wEGT | IF

fes, smare T, Weat @ a@
& s wT qTE | @y § ) fwer
9T agT 9¥ FgE g€ 4V 1 Sga Wl
TrEgidr Fafr Aoy, g A
HT QT 3§ | fwe Iuwt oy o fas
TEATT § TET a1, 7 UsAT H 97
farerr u o=8 fame o7y &, AR



227 Appropfiation {No. 4)
[ fary =7 &@11)

F% &t wrar a1 | 9w afsAfadt §
AEFA 741 4 77 T GG § FTIATEY
gt § IUFT T TE TAIT JIT A1ZT
TGl FT gFA | WA A we-
ATHY FT IE@ TG §, FEAHT FT
waarg wRg-<deq wE wewafga &)
grEg-Aga FEREET § a7 He f
FEIFAIFAE | 3T a9 I ATI9AF-
AT FT Fq qEr qTC aT I T RO
gadT & | 3R wedl & @rd § woAr
W gex FLATE |

Y FTIATY VT (ITTIIM) : AT
& fawt waft nghey grar sweqa oifygwa
faor =1 fadtg v & % @er gan
g fuey dra aut 7 gHaa § o0
FE 1100 FAUT FT T2 § qrar Tt
T weqq g fFar qar qv 1 gmw
iqq § f5 fom gua Jaar FEFTe Fr
gar faeft 99 a7 § fggeaw A
wfglwdr zafr = 7 F foa fr
23 WIE, 1977 &1 97\ fgegeary &
g-syaTyT STET qIgT FET AF} o
fraett fr ST T F AN ¥ awy
i | frgeare &1 yd-emaedr, ofT
ErTanT F1 mgfdoar fyasr gord
’E & {0l T@r g1 @A AR
FHY A4} o fraat % ST ardf e
qraT & or§ 1 FfFET T L,
aradta faw /4 F ;A F W oAy
500 1T FT IE FT I W@T | IF
WU gz geqq fFar ar 1100 w907
T "TeT FET FraT Wi Tw o Qe
& wremm & faey #eY A2 500 FAT
g IOT3T TIAT FATTASEE FE A
zfegar & T 913 &, 430 FIT TUAT
& edt Y Far grEy § M7 34 70T
ETYT TS HIACL FIT F7 arfaq
HIAT ATEY § 1 15 FUT 897 3 3fegas
FRITTES FENARIE | SEI TR

[ RAJYA SABHA ]
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¥ graaraw wERa, fataw wawwa
e ww & P & oo & FgA7 drEAr
& o adwra gewe AT AR 7 aform-
wawy fggeam &Y ol AT =W
T & g, gsia arEd wie o
gt wf =< wew # arfys faetaar v
FEATST GFAT TAT |

JEguTEaeT WEteq, § HIY FT AT
qfvaret wa & wrf At a v, frat #
qay SwoE ¥ araar frar aqr F
gn fraat Y ghnT srow #3F A
arg ar iy fagre s ifad, ag
frarat w1 fsrg, otz awtare fggear®
# qefrafaat Y, qaremt & Y oF
FHAT F AT U FHIA IX T IATIC
gracrg wgg, ¥ faw gl &
g 77 HEar 3 fug™ 16 wAY F AT
fatgeara & qaafad) #1 fooer 2aw
fens, urass fois o FEe
fro T4 F9T ITF FTIT FOT I
fiyeer 30 9t F ofraT ) feg amy ?
a7 frgeam F feam site aofor
T -S3TEAT F7 T 3T TET & W AR
FrefradrsgEarar@rg |« o
aw A1 RN & wifas F E §7 weTEE
Frdt & 877 FAAT 7 & HIT IT-
AR E I 9% oA ALY @ &
faas sraw & fag aravas Fogal &
A AT TFT TP E N A H
1y ¥ Y, FoAr g1, q90 F TR
g T W ZgEAA gl AT TfqT
gz g ar w1 A dwT
g a1 ARy &, AR ¥ e
g1 a1 wraST g AT A &1 AT AF F—
forgey o7 @dT ¥ gEawta i arr
T F—IF F W FATATT §FF A7
w &1 faa 1t Ay frara gg oo
gemrer N Srar §, W g, @i g,
€28, 39 g, a1 % frg ara 1 ooy
Y FRAT 9z §, fadedr @1, e
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F1, afar Hz F1, 79 T F——A1
T #T FI-5TATAT FT AAIT FA F
FIT AT §, IT 97 AIAT 5 (7 I
@ & ot 3g% gra Sarfeq SN &
F AW FIT AT G & 1 ITANTET
3177, 3T GIFIT FT qqq Aifqay
F FTCT AT FATL O | T
¥ #r7 g 5 18 uFy F1 Al
g 1 & FOH FIAC TG § 7L
18 TFT Ft AT FT TNT 37 W
FIT 2 Arg To g A F§ aafEy
I IAY Y 2 AT FT AT FY T F AT HL
A 30,000 & FIAAI T G271 FI, q7T
ML FW AT Q0 AT I HA Fqq
2 g To T X FAT FL I 1 43 73
gaar gz faom o afEa woe wid
fram 18 oFg IAT ¥ I FT 8§,
3Iq ¥ oq 77 ¢, 17 wa AgAT v
g 13T wAT FLWE F, A ¥ FW
FUAT &, BT AT &, 9= wATAT
g dfrr Fz o7 &A1 § @Y T
g F X FH F@ § AFHT 0w
fraTT F1 18 THT FT FITF 30,000 Bo

Fr qiftx g ' FFA | IgATEA

FEIIT 20,000 To IT 10,000 Fo
F AT qgAE AL PI Y 1 A=
frymt &0 frgmr fag g o ShpEr
11z ZIA J1 G § IIAT I FY
Afaqt & ®XT 1 qr §F g@ER q
fadza e, AT 7T FRar Oy wvr
qiFF3Iz g1 T, FIE FIT AT F0C A
a7 ¢k &9 fway v sagear &,
T FIE TF AT 1 F(C I7 IFH I
1§ g qfFgEz § AT g U, av
15 2 ¥ cfrgdz @1 sy, gt wEw
F1 offgsz g1 1T 1 97 F fag diar
grm, faadr & faadr =15 § 9T &
Srar e AfFET Tw fAge 7 oAk
IAC J3T T HEFT I3 AT F T,

IgF HO FAS AR ATET  CHE
af7 ¥ w9q T @ 7% § FAF

[ 23 AUG. 1978 ]
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Ay F 9T IqT AT §, &f IF 73w
X fage £ staar aifg-arfg 3 <@
3, ITE GEA I AR U AR
g1 T g, Ay @t F<arg g g &
afFr awFe 3 fraw F fag o
FYAT AXAAT F AT A FRAT 0 W
g R IAT FIT FIAT FIAAT HT
AL FT AT q1 Rl & w9 F Ay
Fardr g g IFF gu@Een fAw
@ | I IF TR Frarat & qmer
§ waz aff w0, 99 av fegww
# wgT ST AT HY A Ay Frar
ST 97 aF fergeam § Ffw e #v
g Afgx 4t T AR fggew av
fegm F41 @t & sm 7 feaaed
g A | 9w av Frael & @ar §
a1 X areT HA F WA wTAS
7df faq 9TdH a7 qF IEEr G g
goTe FaT § feaaedr adl a3
HIEF FACH A o@ar F Aqmor
gag anw au gdr § 1 A eed
g ot ware § s arwfoaw § oY
g REE g oo qe g &1
7g AT IAET A FA & 97 78U
¥ T FT AT qIET WL AT [ AW
¥ g g o frdaw e go §,
afea S T 1 fRa AR W9ER ],
AN fAaa s F@1 § IT Fr oGar
¥ d=r Q1 arelt i A A |
Gy ). AT wE § FeEE ¥ dEr
gIv gt wIw fafr & W fawy
& | 99 & AT FIIT A Il 94X
faFar & 1 & UG AR TN AT
gae gt & I 5 &Y A fawar & -
A 39 A qA A wF fraw ¥
faft & Il 9T @& FEr g
HFFT FTETE § 99 F J1% Y FULA
w31 Tt 9x fawar § 1 frEmWl ¥
gat ¥ a1 Y arerr e gy & i |
fax @ § " A @ F T9 faw

WE | Wgm@E ARG
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[=7 Feg /19 TA]

fira 92 d=7 FXAT § 9§ FT AR
AT grar & AT IE SE ¥ a9 gQ
gra gt ami q¢ faww § 1 S
AT FTeEE] o 95T g & a8 9N
F o foa o) S gww et $
& ¥ der @ ag A F aw o
Bt ot et ¥ A 3@ W AT A
TEEAT AT FEl gl HIX FAER
U1 FT Y HATAT T qod FT G
g g ) W A FE fF sw e H
gefeuaraay §19 v aT § a1 G
T TAATHES FT AT AT g, AW
oo xeERar & faww 1 4W A« g
AfrT =@ I A EEEEE T F
fefgae A% A1 A9GT AR LA
Fifow el § WK aqaw faw dqay
wEred ¥ v faaaw § 5 sw  Aifqt
¥ For fggea & Wi 99T @ ¢
T WX gStq, s e, af-
fRmEEr 7R gednTe § S a8
FCWRE ! a1 F wgan § fF ag o1
T AT AT F1 GATT FT fgrgeam™
el & faEm & ¥ 2 Fofea
TEET F AN FW AN

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Sir, I find
that the practice and the rules of this
House are very different from the
rules and practices of the other
House, In that House, the rules are
that the discussion on the Appropria-
tion Bill and so on is confined to the
items for which the Minister comes
before the House. Here it seemg to
me that the discussion ranges wide,
covers many subjects. Indeed it
covers almost every Ministry, and
every Ministry of the Government has
been criticised.

[Mr. Deputy Chairman in the Chair.]

I think, yoy will admit, Sir, that my
ability to answer for all the Ministries
is, perhaps, not as great as the hon.

[ RAJYA SABHA ]
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Members might think. Nevertheless,.
I will attempt to give answers to as

many of the points as have been
raised. )
SHRI KALP NATH RAL: What

funds have yoy recommended for the
village development and rural deve-
lopment? e R

SHRI H. M. PATEL: I have not yet.
begun, Mr. Kalp Nath Rai. I have
only just made my initial obser-
vations. I will certainly come to that.’

Sir, Mr Pranab Mukherjee is not
here. But he made a number of points
and he painted a very bleak picture
of the economy and the current per-
formance of that economy, Now, 1
would say that his sourceg of informa-
tion seemed to be somewhat different ..
from the sources of information that’
I have. He said that the industrial
growth rate which was 10.4 per cent -
in 1976-77 came down to 4 per cent
in 1977-78. He said that in the first
quarter of 1977-78, it was 2 per cent.’
Sir, it seems to me that there is some-
difference a very major difference be-
cause, in the first quarter of this year,
the rate of growth of industrial pro-
duction was actually about 7 per
eent and not 2 per cent as he stated.
Sir, he also referred to the fall in
capacity-utilisation of some indus-
tries, particularly aluminium and.
cement. Shri Raju referred to the
shortage of cement. Now, I would’
like to say that this shortage of
cement is not something that arose
from the policies that were adopted
by this Government, Shortage of
cement came to the curface because--
of certain industrial policies adopted.
in regard to the expansion of produc-
tion of cement. If those policies had
been undertaken early enough, there-
might have been no shortage today.
As it is, when we came, undertakings
had been given for exporting cement..

SHRI KALP NATH RAI: There
was no shortage.
SHRI H. M, PATEL: It was felt

that there was so much of cement in
the country. But, when we came, it
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became necessary to stop the export
©of cement and indeed import cement
because it wag clear that the demand
for cement was going up, whereas the
production—though it was going up
—was not enough to meet the demands
-of the country. So, to say that these
problems, these difficulties that have
arisep in regard to cement are a crea-
tion to this Government, is not cor-
rect. But, nevertheless, this Govern-
ment has taken whatever steps it
could in order to see that the burden
the effect, that the public of this
country suffers is as little as possible
because of that shortage.

EEE

SHRI KALYAN ROY: By increas-
ing the prices.

-7 Ty

SHRI H. M. PATEL: If there is
:shortage of cement and if the produc-
tion is ‘X’ and demand is ‘X’ plus 4,
then there is bound to be difficulty.
Shortage means increase in price. But
increase in price there is still control-
*'led. Therefore, by importing cement,
at a price which is higher than the
controlled price, inevitably g certain
- amount of very limited increase in
the price of cement has become
necessary but it is a countrolled in-

- crease, ,

PO

Insofar as aluminium is concerned,
it is a question of power supply. Now,
power shortage again is not something
‘which came to surface only now
because anything that this Gov-
ernment did, Again, it 1is be-
-cause of the continuing short-
falls in the execution of power gene-
ration projects ever since the First
Five year Plan. In every Plan Wwe
fell short of whatever target we had
set for ourselves with the result that
when the last year of the Fifth Five
Year Plan arrived we were already
short in power generation to the ex-
tent of over 30 per cent. Therefore,
with such power shortage situation,
industries were bound to suffer and
the industries which depend more on
power would suffer more, Aluminium

[ 23 AUG.

]
|
|

1978 ] £+ 9Y. Bill, 1978 234
production therefore did suffer. That
is all that I can say insofar as these

particular points are concerned.

There are matters which we cannot
help. But we have now undertaken
measures to push forward power
generation as speedily as possible.
Whatever financial allocation can be
made in order to assist that process
has been made. By putting up new
power stations and completing the
power stations that were in the
process of construction, you can ac-
celerate the process. But that is all

that you can do. The shortage will
remain for some little time.
Shri Mukherjee referred to the

increase in money supply during the
last two or three months. It is quite
true that money supply has increased
in the last two or three months but
this is mainly because of the increase
in food credit, due to larger procure-
ment and the decline in the non-mon-
etary liabilities of the banking sector.
It is something which the Government
views with concern and is taking
steps to see that the growth in money
supply is restricted. A measure of
success has met our efforts in that the
rate of growth of money supply at
the endq of July has come down to
5.3 per cent as compared to 7.5 per
cent at the end of June.

Then, there was a reference to time
deposits and it was said that time de-
posits, which is the main component
of the non-monetary liabilities of the
banking sector, have started coming
down. Actually it is quite correct to
say that they had shown a tendency
to come down; they had in fact gone
down but they are now showing a

tendency to go up, I have
4 p.M. here the figures which show

that mid July, it increased
by Rs. 94 crores and the gap whica
existed before, was reduced by that
amount. In the previous fiscal year
1977, that is, March 31 to July 15,
time deposits amounted to Rs. 1155
crores but they came down to Rs.
817 crores and this amount of Rs. 817
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crores included the improvement of
Rs. 94 crores, In the following two
weeks, the position has improved
further by Rs, 188 crores and Rs. 90
croreg with result that he compar-
able figures now are Rs. 1104 crores
for the period 1978, that is, April
to July against Rs. 1247 crores in
the corresponding period in the pre-
vious year. Undoubtedly, there is
a fall But the trend is upwards and
I hope it will continue.

_ Shri Mukherjee made another point
that the Government’s reserves with
the Reserve Bank have gone down to
the extent of Rs. 1500 crores. I do
not know what he meang by this. But
if he is referring 1o the cash balance
of the Government, then I would
clarify that the surplus cash balance
was utilised to reduce Government'’s
liability with the Reserve Bank and

" the net effect of this operation on

"money supply was to that extent
neutral. Of course, the Centre had
assisted the States to clear their over-
drafts and that is one of the main
points referred to here. But these
overdrafts were built up over earlier
years. Here also, there will be no
impact on money supply in the cur-
rent year.

Sir, I shall refer to one or two
points made by Shri Rajy in this
regard. Shri Raju wanted to know
how the provision of Rs. 430 crores
for special loans to State Governments
had been put as a charged item. I
may inform him that all loans and ad-
vances to the State Governments are
charged to the Consolidated Fund of
India in accordance with the provi-
sions of Article 293(2) of the Consti-
tution. He also criticised the absence
of any control on the horrowing
power of the Government of India or
on giving of guarantees by the Gov-
ernmaent of India. My rcecllection is
that the Public Accounts Committee
had dealt with these aspects in some
detail some years ago and it was then
held by the Government that any sta-
tutory limit on the borrowings and
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guarantees would not serve any use-
ful purpose. Shri Raju referred to the
accumulation of foreign exchange
reserves. This is perfectly correct.
As the House is aware we have libe-
ralised during the current year the
import policy inm regard to compo-
nents, spares, raw materials and
capital goods. We did this with a
view to increasing the production
potential of the economy. The im-
pact of thig policy will, of course, be
felt in due course.

SHRI ARVIND GANESH XUL-

KARN] (Maharashtra): Funds were
freely available for spending also.

SHRI H. M. PATEL: How?

SHRI ARVIND GANESH KUL-%

KARNI: Because foreign exchange
reserves are more and you could im-
port anything you liked.

SHRI H. M. PATEL: But we have
not done so. We have been careful.
This is my point. While we have libe~
ralised the import policy we have libe.
ralised it in a purposeful manner, This
is what I am trying to say. We have
liberalised imports but we did hot im-
port consumer goods -wexcept those
which are of an essential nature, like
the edible oil which certainly we have
imported and, probably, will have to
import. So, I would like to add, while
this is correct that we have our foreign
reserves these are not going down,
these are rising, but it does not mean
that these reserves are go enormous
that we can afford to utilize them in
any way. They must be used for the
purpose of strengthening the economy
and this is what the Goevernment in-
tends to do. TR

T T tearla I

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh); By importing
cement. e .

SHRI H. M. PATEL: By importing
cement, yes, if there is a shortage.
There is a shortage of cement and,
therefore, to that extent we are im-
porting it and only for the period till
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the cement production becomes equal
to the requirements of the country,

SHRI ARVIND GANESH KUL-
KARNI: You have jllowed import of
paper pulp when there is the pulp
factory being closed down.

SHRI H. M. PATEL: I wil] be com-
ing to that matter. This is a different
matter. On the paper pulp I wili ex-
plain you the position,

Sir, Shri Raju referred to a point
that in the first four months of the
current year the Centra] Government
was running g large dificit while the
States have showp a large surplus and
yet the Central Government was accus-
ing the States that they are not main-
taining financial discipline. I am sure
Mr. Raju must know that the improve-
meni in the gtates’ position was mainly
due to the transfer of funds from the
Centre to the State Governmentis for
the clearance of their gverdrafts which
resulted in g corresponding increase in
Centre’s deficit. I do pot thing that
any particular exercise of financial
discipline can be ascribed or it could
be said to be an example of Cenige’s
financial indiscipline, ,

Shri Raju referred, I think, to a
question of gold, I have deal with
this guestion of gold time apd again.
I do mot think I need deal with it
again because I have nothing to add
to whatever I have said before. With
this particular policy of gold sales,
sales of gold which have accumulated
with the Government ag gpart from the
gold held by the Reserve Bank as its
reserve, has been the result of gold,
confiscated gold and guch small quan-
tity of gold as is found in thig country.
as is mined in this country.

e

SHRI KALYAN ROY: You have re-
turned gold worth’ Rs. 4 crores to
Maharani of Jaipur and got Rs. 1 crore
only. How do you account for it?

SHRI H. M. PATEL: That is not g
part of thig gold policy at all. That is
a separate question and I am sure I
will be able to explain that,
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SHRI BUDDHA PRIYA MAURYA:
You have not egxplained why the price
of gold hag gone up.

SHRI H. M. PATEL: That is a diffe-
rent matter. I did try to explain it
before. The international price of gold
has beep rising in these fecent weeks
and that is bound to have its effect
here also. The other reason for the
prices going up is that there is nut
enough gol available and from this
I would infer, though you would not
agree, that there is a slowing down of
the quantity of gold that is coming,
that is coming in through the
smuggling door. This is what I
would say. But ihe construclive
point made by Mr. Raju was
with regard to the sales and ex-
port of silver and with the money
that might be obtained from those
sales, to buy gold. Now that is the
point he hag made and I will certainly
go into it, but I may tell you that silver
is being exported even today. It ig not
Government-sponsored  exportg of
silver. The silver is being exported
through the STC and presently the
qguota for exports is a thousand metric
tonnes per annum.

SHRI V. B. RAJU (Andhra Prae
desh): Please repeat.

SHRI H. M. PATEL: From 26th
August, 1976, we have been exporting
—the export is canalised through the
STC—and the quota is 5 thousand
metric tonnes for the current year.

Sir, Mr. Kulkarni referred to the
question of pulp,

SHRI ARVIND GANESH XUL-
KARNI: I referred to many things.

"'SHRI H. M. PATEL: Just now you
Teferred to pulp.

SHRT V. B, RAJU: I would not like
to intervene—it will be very bad on
my part to do so—but I am afraid that
you might miss the point. I said not
only about exporting silve, and im-
porting gold but eveén in respect of
distribution within the country, instead
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of giving the gold to j selected few
dealers who would make money, whe-
ther it is possible to organise through
the baunking system that whoever sur-
renderg silver, within the limitg of the
Gold Control Order, gold is given in
exchange so that there is po hanky-
panky business and there will not be
administrative problems.

SHRI H. M, PATEL; That is why I
have said that your suggestion will be
examined. I have merely mentioned
it; it ig still to be considered.

SHRI V. B, RAJU: Don’t brush it
aside.

SHRI H. M. PATEL: No, if I were
to brush it aside, I will not say T will
go into it. But I cannot give you an
answer how it can be worked, gr whe-
ther it can be worked or pot. I must
sey that there i5 so much demand for
goM in the ordinary way that as lomg
as there is the Gold Control Otrder,
gold can only be purchased by either
the goldsmiths or the gold-dealers
who hold licences. We will have to
consider how it cap work.

Now, Mr. Kulkarni referred to the
paper pulp matter of the Central Pulp
Milks which is in Sonegarh between
Gujarat and Maharashtra. This mill
manufactures pulp from bamboo gnd
employs 10,000 Adivasis, I think this
is what Mr. Kulkarni said. I would
like to say that the question of grant-
ing concessional customgs duty on
papergrade wood-pulp was taken up
with the Ministry of Finance by the
All-India Paper Mills Association and
some others, This was then examined
in consultation with the Ministry of
Industry who stated that in the coun-
try there were about 20 large integra-

ted units producing paper with
a capacity of more than
10,000 tonnes per annum and
50 units with a capacity © of less

than 10,000 tonnes per annum, where-
as the large gnes make their own pulp,
the small ohes have to rely for pulp
on other mills. And thig is where the
difficulty began. The capacity utilisa-
tion of the smalley mills is 50 o 60
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per cent only as against 85 per cent of
the big ynits. This is due to the fact
that the waste-paper, which 15 the
main material, ig in short supply.
Therefore, the small paper mills nave
to supplement their raw materal re-
quirement with wood-pulp to achieve
a better capacity utilisation. At present
there is ¢aly one unit in the country,
namely the Central Pulp Mills, produc~
ing market pulp from bamboo. The
selling price 1s Rs. 3,600 per tonne,
With the discount they sffer a price
of Rs. 2,880 per tonne. The Ministry
of Industry has stated that the pulp
produced by the Central Puls Mills
is inferior in quality gnd streng*h: and
therefore, not suitable for supp'ement.
ing the pulp produced from agricul-
tural residues. Therefore, there has
not been sdequate demand for the
pulp produced by this mill, Further
the mill is in the procesg of building
up capacity for the production cf
paper. Thig is one of the reasons
given by the Ministry of Imdustry.

r - s

Then I am coming to the whole story.
Considering these factors, the Ministry
of Industry felt it necessary to make
importeq pulp available to the small
mills because of its superior quality
and gvailability of a wide range woich
would make it possible for the mills to
utilise the pulp which is best suited to
their requirements, Since the import
duty obtaining on wood oulp is 45 per
cent gnd the landed cost gn paymeont of
full customg duty would make the
wood pulp uneconomic for the use in
admixture with the secondary raw
materials, the Ministry of Industry re.
commended a complete waiver gf cus-
tomg duty on the paper-grade wood-
pulp. Yet another reason g'ven by
them was to encourage fuller utilisa-
tion of capacity by the paper industry
as well. The Central Paner Mills made
representation in June 1978 against any
reduction in customs duty. We went
intg that and we put it to the Industry
Ministry which again consider that we
shoulq either exempt it from: import
duty or reduce it to a nominai figure,
That is how we came to reduce it to
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10 per cent. We worked out the im-

_ported cost price and added te it this

duty which would put it just a little
more than the actual price gt which
the Central Pulp Mills were selling.
The Central Pulp Mills have now again
represented. Therefore, we are exa-
mining the matter. But we have to do
‘Sp in consultation with the Ministry of
Industry.

You will gppreciate that in this mat.
‘ter we have to be guided by the judge-
ment of the Ministry of Iadu-try. But
since represemtation has been qnade
now by the mills, we have fmmd that
certain facts which they had submitted
10 me are fresh facts which were ot
previously with us. And, therefore,
we are going to put it to the Mirstry
of Industry ang see how besy it can be
done.

Mr. KulKarni also said abcut the
investment which js falling, that the
investment climate generally is not
satisfactory. I may tell vou that we
:are going into this question. While
there is 5 feeling that investment is
slack it is difficult to support such a
hypothesis by any conclusive evidence,

The maip indicators of investment
such as the term lending sanctions,
assistance sanctioneq andq alsbursals

by the term-lending institutions capi-
tal issued to non-goverament pon-
financial public limited companies,
though prospectus gtc. present 5 favou-
rable trend of invstment. I will give
you some figures here.

The direct assistance sanction by
term-lending instiutions which was
Rs. 415 8 crores in 1976-77 wag Rs. 626.2
crores in 1977-78. Disbursement by
term-lending institutions wag Rs 200
crores in 1976-77. It ig Re. 338.4 croreg
in 1977-78. The amout issued by non-
government, non-financial public limit-
ed companies through prospectus was
Rs. 3,100 lakhg in April 1977 to Sep-
tember 1977. From October 1977 to
March 1978 it was Rs. 4,071 lakhs. So
it woulg seem from these indicators
that though there is the feeling that
investment is not picking up, in fact
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certain other indicators would seem to
suggest that the jnvestment climate
ought to be better and there are other
reagons alsp why I think the invest-
ment situation should improve be-
cause the public development cutlay
for 1978-79 has beep increased by 17
per cent. over and above the 27 per
cent. increase which was effecteg last
year. A larger outlay hag pbeep plan-
ned for in the budget on power, jrri-
gation, fertiliser. All these should
have beneficial effects on the invest-
ment climate,

Mr. Kalyan Ray, of course, said many
things. He seems to believe that gny
stick is good enough to beat with.

SHRI ARVIND GANESH KUL-
KARNI: You have not said on District
Industrial Centres.

SHRI H. M. PATEL: So far s dis-
trict Investment Centreg are concern-
ed....” " - 3 LT

SHRI KALP NATH RAI. Pleage
talk about District Industrial Centres.

SHRI H. M. PATEL: I am sorry, It
was slip of tongue. 1 meant District
Industrial Centres. The-_;," are intended
to go from one point, as it were, what-
ever information, guidance, the small-
scale entrepreneurs, the tiny entre-
preneurs, ...

SHRI ARVIND GANESH KUL-
KARNI: It is service centre, =1

SHRI H. M. PATEL: 1t is service
centre, But it is necessary for the
decisiong to be interpreteq to the
small man who does not always quite
know what Government’s policieg and
what Government’s decisions are,
where to get whatever assistance that
is available. I think Mr. Raju also
referred to this, But thig is an experi-
ment and we fee] that this experi-
ment, if the staff is satisfactory....

SHRI ARVIND GANESH KUL-
KARNI: At a cost of Rs. 40 crores.

(Interruptions)
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SHRI GIAN CHAND TOTU: (Hima-
chal Pradesh): Productive expendi-
ture at so many kevels,

(Interruptions)

SHRI H. M. PATEL. This is cer-
tainly 5 point of view. When we try
out a new experiment there will be
several poPatg of view. If you wait,
the way we intend to work it gut, I
think it shoulg be successful. It ig
possible, that our judgment may turn
out to be faulty.

SHRI V. B. RAJU; "We want that
you should take note of the feeling of
the House and better call them Dis-
trict Industrial Information Ceutres.
Ap amount of Rs. 40 crores per an-
num ijs really big.

SHRI H. M. PATEL: 1 will pass on
this suggestion to the Industry Min-
ister. :

SHRI V. B. RAJU: The Small In-
dustries Training Centres were there
earlier. .

SHRI H. M. PATEL: 1 think, if
they will work together, thig should
produce better results but it js cer-
tainly something to be seen in the
future. It cannot be said at this stage,

Now, Mr, Kalyan Roy, as I said, had
said a great many things and reféfred
to me personally. 1 wish, when he
made such references, he had at Teast
taken the trouble of finding qut what
the facts are. He referred to wy
daughtey and said that she wag em-
ployed in a company called India
Presg Exchange Limited, - .

SHRI KALYAN ROY: You heard it
wrongly. I said that Mr. Salve, while
reading his charges, made a clear ylle-
gation—and he demanded an in-
possible that our judgment may turn
ployeq im 5 Birla concern where some
money was involved and she was
allowed to go free because you showed
some concessions to the Birla house.

SHRI H. M. PATEL: Now I can
only tel] you this, that the factg are
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totally wrong. If my daughter was
in a company which did belong to the
Birlas, it wag 5 very remote thing: it
was an advertising agency. My
daughter left that concern several
years ago. Ang then if you say that
any Kind of concession has been
shown to Mr. Birla, no kind of con-
cession has been shown by any in-
come-tax organisation either to this
concern or to any othey concern. I
think you referred to some other con-
cerns also.

SHRI KALYAN ROY: Shaw
Wallace., e

SHRI H. M. PATEL. 1 think it wag
Shri Salve who said that a large
claim for doubtfu} debts exceeding
Rs. 90 lakhg had been allowed in the

case of a Birla company. Now I may—a

set this at rest completely by pointing
out that the claim for doubtful debt
of about Rs. 90 lakhs wag made by
the India Steamship Company, 5 com-
pany under the management of Birlas,
and this debt was disallowed by the
income-tax authorities in the grdinary
course, Now, if you had further
facts I may say for your information
that the Specia] Cell of the Directo-
rate of Investigation at Delhi informs
me that additions were actually made
or were proposed to be ypade under
section 144B of the Income-tax Act
to the extent of geveral crores i the
different cases of the Birla group a8
a result of scrutiny and Investigation
during the financial year 1977-78, The
facts, if you see, really are, far from
any specia] consideration being shown,
the House of Birlas is being assessed
whatever is their just due—neither
special concession mor otherwise.

Mr, Kalyan Roy thinks that because
the number of seizurés and searches
has peen reduced, tHe income-tax or-
ganisation ig now not as efficient or
acting with as much energy as it
called for, I am afraid. I would like
to say without any hesitation, we do
not think these searcheg anq seizures
are the only way of running the in-
come-tax organisation. We wil carry
out searches angq seizures. /They are
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being carried out wherever théte is
very satisfactory and adequate infor-
mation actually available go that the
searches and seizures result in our
finding gut something on the basig of
which we can proceed or take further
action, To judge the efficiency of any
administration by the powers it exer-

eises, the excesseg it commits is pot
proper,
SHRI KALYAN ROY: When you

are speaking in reply, would you say
that it is not a fact that your gross
arrears of income-tax have exceeded
Rs. 1,000 crores, which had never
happened earlier?

SHRI H. M. PATEL: I will explain
to you. 1 have got scme figures with
me. L4 - . ¢

SHRI KALYAN ROY: It will be
difficult for you to answer it. You
can go over tg the other point.

SHRI H. M. PATEL: What is the
difficulty i that? I think you had
mentioneg that the grosg arrears of
income-tax had gone up to Rs. 1404
crores. Actually, you missed the
figure. The figure given was in reply
to Question, No. 34 answered on 25ih
April. The figure of grosg arrears re-
ported in the reply was Rs. 1,004.01
crores, which is the correct figure,
One has to understand the gifference

between the gross arrears and the
net arrears.
SHRI KALYAN ROY: Leave a-

side the net arrears, come to the gross
arrears, This is the highest in India
in the last 30 years. Is it 5 fact or
not?
e} T
SHRI H. M. PATEL: The
arrears are...

net

SHRI KALYAN ROY: Is it neces-
sary? EP-a

SHRI H. M, PATEL: It is neces-
sary. The net arrears are Rs. 720.62
crores. The  difference of Rs, 283
crores between the gross arrears and
" the net arrears is made up by cer-
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tain amountg not falling due, which
is about Rs. T5 crores, the amount
pending adjustment of pre-paid taxes,
Rs. 12 crores, the amount for which
the stay orders have been granted,
Rs. 151 crores, the amount for which
instalments have been  granted,
Rs. 43 crores; and so on, This is how
this difference ig accounted for.
This is what you should have really
taken note of. These were the figures
as on 31st December, 1977. Now, if
you see the figures for the 3lst
December, 1976, they were Rs. 998,27
crores and Rs. 698.90 crores respec-
tively. There is thus a marginal rise
of about Rs. 6 crores in the figures
of the gross arrears as between the
31st  December, 1976 and the 31st
December, 1977, The figures of gross
and net arrears have come down to
Rs. 986.13 crores and 630.60 crores,
respectively. I need not explain to
you the difference of Rs. 355 crores,
The amount not fallen due is Rs.
179.86 crores, the amount pending
adjustment is Rs. 9 crores, the amount
for which stay orders have been
granted is Rs. 136 crores and the
amount for which instalments have
been granted is Rs, 30.64 crores. The
Government is thus keenly aware of
the problem of rise in the arrears of
income-tax. Now action plan tar-
gets. ... (Interruptions). Certainly,
I am very deeply concerned at it.
We are taking steps and I want to
show that we are actually getting
somewhere. Our recovery of arrears
has improved, is better. And I wish
to show much better results, Sir,
I do not know what other things you
wish me to talk about.

vl

SHRI KALP NATH RAI:
about rural development?
(Interruptions) B

SHRI KALYAN ROY: Sir, I want

your protection. Mr. Patel if you

do not mind, I mentioned a particular

case, the case of the ex-Managing

Director of Shaw  Wallace, Mr.
Hayward.

‘What

SHRI H, M. PATEL: I will come
to that. Now, in regard to Shaw
Wallace, I want to mention that Mr.
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(Shri H. M. Patel)
_Kalyan Roy had put questions.
. (Interruptions) . There was a ques-
.tiop put by Mr. Kalyan Roy on the
1st August, 1978, He had earher put
..a question, .,

SHRI KALYAN ROY: Also on
the 29th November, 1977,

SHRI H. . M. PATEL: A very
‘lengny reply was then given and 1
woulq like to read it out to you
-again. The facts are clearly stated
there.

SHRI N, G. RANGA (Andhra Pra-
desh): Give us a summary. Give
.us the conclusions,

SHRI H. M. PATEL: Briefly, if
you like, I would say that the charges
against Shaw Wallace and Company
were thoroughly gone into, The
Enforcement Directorate went into
those charges and they were found to
be not calling for any further action.

SHRI KALYAN ROY: Exactly
.Athat is not true, You had admitted
in this House that Mr. Guha, who
carried out the searches, on the basis
of his scrutiny found out......

SHRI H. M. PATEL: Sir, I don’t
‘think ‘he will make another speech.
Therefore, I am sorry I will have to
read out the whole reply so that at
least the House may be aware of
~what the facts are. I had then said:

“Consequent to the searches con-
ducted in November/December, 1972
of the premises of Shaw Wallace
and Company and its three Direc-
tors by the Enforcement Directorate
a large number of documents were
seized and the Directorate hag in-
vestigaed the matter regarding the
sale of 1,22,869 shares held by
M/s, Shaw Wallace & Company
Limited to M/s. R. G. Shaw &
Company Limited London between
17-9-71 and 23-11-1971 at prices
ranging between £5 and £6.25
per share which were based on
the range of prices ruling in the
London Stock Exchange. Soon

: after the sale, the price quoted in
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the London Stock Exchange for
these shares rose up to £11 bet-
ween 24-12-71 and 1-1-72, There
was a merger between R. G. Shaw
and Company, U. K. and Sime
Darby, Singapore about January,
1972. In September, 1972 it ap-
peared that the Directors of Shaw
Wallace and Company began to
feel that they have been deprived
of the benefit of the merger and
began to consider legal pemedies
to claim compensation, During a
trial of one Mr. D, W. Pinder of
Sime Darby jat Singapore, which
concluded in October, 1975 some
documentary evidence could be
collected by the firm, and their
Counsel gave a legal opinion and
thereupon g formal approach was
made to the Government of India
in January, 1976 by the Company
for release of foreign exchange for
obtaining legal opinion in the
United Kingdom. After consulting
the Counsel in London, the Com-
pany’s Advocate suggested to them
to take action against M/s. R, G
Shaw and Company, London, and
and Sime Darby, Singapore, and the
matter was accordingly taken up by
the company with Sime Darby, who,
however, expressed a desire to settle
the matter out of court. Ag a result
of settlement, a sum of  £38,50,000
was received by Shaw Wallace and
Company in May, 1977. The Direc-
tor of Enforcement was kept fully
informed by them about this mat-
ter and the action being taken by
them.
1 i o .
The matter regarding the sale of
shares as revealed in the seized
documents was brought to the no-
tice of the Reserve Bank of India
who, after making certain enquiries
with the firm and the London Bro-
kers, were of the view that the
sale had been effected in accord-
ance with the terms of Reserve
'Bank’s approval. s

The issue was also examined
with a view to finding whether the
statements made by the company
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to the Reserve Bank of India in
their application for permission for
the sale of shares abroad was in
order, and whether there will be
a case for the prosecution of the
company and its Director for hav=-
ing obtained Reserve Bank’s per-
mission on the basis of false state-
! ments..”

SHRI KALAN ROY: That is ex-
actly the point.

SHRI H. M. PATEL: “On a care-
ful consideration....... e
SHRI KALYAN ROY: What care-
ful consideration? isoa e o
SHRI H. M. PATEL: It is quite
clear, The whole position is very
clear to me....

SHRI KALYAN ROY: Very my-
sterious to me. It is an emgma sur-
rounded by mystery. -

¢luv Y

' SHRI H. M. PATEL; - * A
“On a careful consideration of
the submissions of M/s. Shaw

Wallace & Company and its Chair-
man, Shri Hayward, the material
evidence gathered during the in-
vestigations, and taking into con-
sideration that fact that whatever
loss of foreign exchange was there
was more than made good by the
Indian Company bringing to India
+ the amount of £8,50,000 and in
consultation with the Ministry of
+ Law, it was considered that there
_ was no case for prosecution of the
firm and its Directors, including
Mr, Hayward, under Section 23 of
the Foreign Exchange Regulation
Act, 1947 read with Section 120B
of the Indian Penal Code. The
Director of Enforcement has been
accordingly advised.”
T
Sir, I have given a full reply in
regard to whatever is necessary.
There will always be certain diffe-
rences of opinion...
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SHRI KALYAN ROY: I am not
challenging your bona fides. What L.

want to say is that it has been found

after investigation that the shares.
which were sold were sold at g throw=

away price, Ultimately, therefore,

the British company had to repatriate
more than £800,000 to the Indian
company. Now, how does this ques-

tion arise? Because, Mr. Hayward,

according to the Enforcement officer,

Mr. Guha, gave a false representa-

tion. The analogy is if I commit

a dacoity and am found out, if I hand

over the booty, then the case would

be dropped. That is the case here,

Is it not a fact that Mr. Guha, the

Deputy Director, wrote a letter ask-

ing the Finance Minister to take

strong action and to prevent Mr.

Hayward from leaving the country?”
On 29th November in this House

Mr. Satiszh Agarwal gaid that the:
question of impounding his passport
would be examined by him. Today

there are cases pending against Mr,
Hayward. And yet, how is it that,

after careful consideration, he has-
been allowed to go abroad? What

happened in between? What was the-
consideration? Whom did he meet?
How did he go? These are the gues--
tions we would like to know.

DT fTowT 1 H2
SHRI H. M. PATEL: As far as F
know there is nothing pending
against Mr. Hayward, I thought I
made a very detailed reply and made
it very clear. What happened was
Shaw Wallace were taken for a ride
by Mr. R. G. Shaw & Co, Mr. R. G,
Shaw had apparently already been:
considering, at that moment, merg-
ing with a Singapore firm, Sime
Darby. Because of that knowledge,
in the Stock Exchange, after the
sale was concluded, the price shot up.
This information came to the know-
ledge of Shaw Wallace only when a:
certain employee of Sime Darby
Company at Singapore wag arrested’
and was tried, and following upon
his conviction certain papers were
found which showed to Shaw Wallace
that something wrong had happened,.
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-On, that Shaw Wallace took legal
opinion and asked the Government
.of India for foreign exchange to
engage a lawyer to file a suit...

SHRI KALYAN ROY: After the
~searches. .

SHRI H. M. PATEL: Now, Mr.
Deputy Chairman, I think that I have
.given a very satisfactory explanation,
‘to my mind, and if Mr, Roy remaing
unconvinced, well, it is just unfor-
-tunate. (Interruption). I trust that
the House will be a little more con-
*vinced. Now, I come to Mr. Kalyan
-Roy’s other question...

SHRI KALYAN ROY: What about
- Amin Chand Pyarelal?

SHRI H, M. PATEL: So far as he
1s concerned, there is no case in
which any concession has been shown
‘to him. I think I have got some
detailed information regarding him
also here. But anyway, the point is
~Amin Chand Pyarelal has been shown
no consideration whatsoever. In all
the cases that are there, that are
pending against him, action is being
“taken....

SHRI DEORAQ PATIL: What
.about financial assistance to Maha-
rashtra?

SHRI KALP NATH RAI: What
about deficit financing?

SHRI KALYAN ROY: You are
talking about deficit financing!
SHRI H. M. PATEL: Then, you

said something about some £43,000...

SHRI KALYAN ROY: Eight char-
ges were pending, In November you
said, “They are being looked into”.
In August you replied, “We are get-
ting information”. I am told it is
going to be hushed up and suppres-
sed. v e

SHRI H. M. PATEL: I can tell
vou that it is not going to be hushed
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up and nothing is going to be sup-
pressed, I can say nothing more than
that. ) |

|
- r

Then, you asked a question about
£43,000/-

SHRI KALYAN ROY: Not only
that, but purchase of ships and ille-
gal sale of foreign exchange in viola-
tion of the law.

Se vy
i v die

SHRI H. M, PATEL: Here is the
question which you put. I gave you
my reply to it on the 22nd August...
(Interruptions). You can put the
same quesion and I can also repeat
the same answer,

SHRI KALYAN ROY: Would you ™

function in this way? .,

SHRI H. M. PATEL: Here is the
reply. On the basis of a complaint
received in 1967 against M/s. Stret-
chlon Private Litd., Bombay and M/s,
Amin Chand Pyarelal Group, investi-
gations were initiated and the pre.
mises connected with APJ Group in
Calcutta, Bombay, Madras and Delhi
and M/s. Stretchlon Private Ltd,,
Bombay were searched and some
documents were seized. The investi-
gations in the matter have since been

completed and a Show Cause Notice .-,

has been issued to M/s. Amin Chand
Pyarelal and Shri Jit Paul on 18-5-78
for selling £42,998.14.1 at the rate
Rs. 32 per pound in contravention.
of section 4(1) and 4(2) of Foreign
Exchange Regulation Act, 1947. Show
Cause Notice has also been issued
to M/s. Stretchlon Private Ltd.,, Bom-
bay and Shri H. K, Jain for buying
£42,998.14.1 at the rate of Rs. 82
per pound in contravention of sections
4(1) and 4(2) of the Foreign Ex-
change Regulation Act, 1947,

To the other questions you put Y
said that op the basis of documents
seized on 4-9-1967 and 5-4-1968 from
the premises connected with APJ
Group, investigations were initiated

«

~

S
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into the matter of alleged
Ipayment in connection with the pur-
chase of 4 ships by M/s. Surendra
Overseas Private Ltd. from West
Germany. The investigation is in
final stages and is likely to be com-
pleted shortly.

SHRI KALYAN ROY: Now 1 seek
your protection. Is this not shock-
ing to you? All this started in 1968.

. Ten years are over. What iy the
progress they have made?
SHRI H M. PATEL: I do not

. think that the Janata Party has been
in power for ten years. Let us have
some reasonable sense of proportion.

SHRI KALYAN ROY: You have
g been in power for one and half years,

SHRI H. M. PATEL: A good deal
-of progress has been made, I do not
think 1 have anything more to say
on this subject.

Some general questions were rais-
ed by Shri Kalp Nath Rai. He felt
that the Indian economy was never
as stable as it stood on the 23rd
March 1977. Whatever statement he
makes, Indian economy now is as
stable ag it was at any point of time
before. His main point was that the
Government’s policies are such as to
make the country poorer, This is a
matter of opinion. I would like to
ask him which particular policy of
ours he thinks will result in making
the country poorer. It is a fact that
we have made a definite shift towards
rural development.. . (Interrup-
tions) . I have listened to you when
you spoke. I am only trying to re-
ply to your points. This is a major
change in our policy, This is a sub-
ject .on which I cannot give you a
complete reply within a few minutes.
But I will be very happy to discuss
this with you on any other occasion.

.1 have no desire to find fault with
anybody. I am only saying what
‘this Government has tried to do. It
has tried to change a certain em-
phasis in so far as agriculture and
rural development is concerned. It

excess
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has, therefore, allocated more funds
for rural development, It has set out
other schemes which ought to result
in improvement of agriculture, grea-
ter production and greater producti.
vity and increase in the living condi-
tiong of the people in the rural areas.
Then, drinking water is one instance
and the provision of approach roads
is .another instance. Various other
schemes are there like the dairy
development programme which star-
ted, of course, much earlier and
which is going on at a faster pace.
There are other similar steps which
have been taken for achieving im-
provements in the rural economy.
We want to use, and we have also
sought to use, not only the govern-
ment machinery, but other things
also, and we are inviting even the
private houses to bring in their
managerial skill and put it to use
for rural development I may alsc
say that this experiment, though pro-
ceading, slowly, certainly seems to be
proceeding soundly and I think it
might achieve something. In these
matters of rural and agricultural
development, results can only be
seen at some later point of time and
they cannot be seen immediately.
There was a reference also to the
policy of pricing the  agricultural
products. Our policy has been, I
think, to follow generally the same
principles that were followed earlier.
The Agricultural Prices Commission,
I think, is there, which existed for
sometime and which is still existing
and it makes recommendations. We
consider those recommendations and
fix the prices, either support prices
or purchase prices or procurement
prices, for the purpose of building up
of buffer stocks. We have made cer-
tain changes certainly. We have
made some changes and we have
said that there will be not several
zones, but only one zone, for wheat,
We have similarly said that there
will be only one zone so far as rice
ig concerned. This, to our mind, has
had a good effect. Whether it is so
or not, one cannot say now. We

have now decontrolled sugar and
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that has come in for criticism. But
again it is a policy decision taken a
few days ago and it has to be seen
how it works out. The intention is
certainly not that the cane grower
should suffer or that the consumer
should suffer, But we feel that this
policy should, on the whole, result in
the producer not suffering or the con-
sumer not suffering or the grower
not suffering and it is a policy which
is a balanced policy. Now, that is
what we have said today. I do not
know whether it will work out ac-
cording to our expectations. I see
no reason why it should not so work
out.

-noom o s

Then, so far as the cotton price
policy is concerned, a reference was
made to the Maharashtra policy, to
the Maharashtra Government’s desire
to have monopoly procurement ana
so on.

SHRI DEURAQ PATIL: Not mono-
poly procurement. It is only the
procurement scheme, the Maharasthra
Government’s procurement scheme,

SHRI H. M. PATEL:
rashtra Government really wants
only monopoly pruocurement. What
you may desire, I do not know. But
the policy last year was the policy
under which the option was given
ang the Maharashtra Government
said that under that policy they were
able to obtain relatively less cotton
than they would have obtained
otherwise and that also not good
quality cotton, Therefore, they would
like the Union Government to agree
to their monopoly procurement policy
and that we should also provide funds
to enable them to do so. And, Sir,
that is a provosal which has been
under consideration and we have
turned it down last year and it is a
good policy again and we would look
into it in the light of the experience
that has been gained. Now, for in-
stance, the Cotton Corporation of
India ig there. So far its policy
has been to go into the market for

The Maha-
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purchasing cotton to meet the re-
quirements of the NTC mills only.«
But we feel that the Cotton Corpora-
tion of India should be made better
use of in order to maintain the cotton.
prices at a certain level so that the
cotton prices do not go below a cer=-
tain level thereby ensuring that the
farmers’ interests do not suffer and
also to see that they are not allowed
to go higher than a certain point so
that the users, that is to say, the
textile mills’ and also the consumers”
interests may not suffer and that
meang that the operation of the Cotton
Corporation of India will become a
matter of much greater importance.
If there is monopoly procurement in
Maharashtra, there is monopoly pro-
curement in Punjab also and we are
trying to do it
will get a little more complicated.
But we will have to find out how to

fit it in with our scheme. S

SHRI KALP NATH RAI:
about crop insurance?

What

i1

SHRI H. M. PATEL: Qulte right.
Shri Kalp Nath Raj spoke about it, It
is perfectly true. We have been try-
ing to find out, and I think my hon.
friend must be aware that this ques-
tion of crop insurance is not some~
thing which hag been given thought
of only now. We have tried
utmost. In fact, I have been perso-
nally rather more interested in it
because I had tried out thig experi-
ment when I was in  Gujarat; we
tried it out only in a few tehsils, but
it did not succeed. But that did not
mean that I came to the conclusion
that it cannot succeed. The scheme
has been worked out by the General
Insurance Corporation. Thig scheme
was sent to the various State Gov-
ernments. And it would be of inte-
rest for you to know that except the
Government of Gujarat, all others -
have yet to respond to this scheme.
The Gujarat Government has laid
down certain conditions. 1 am try-
ing to persuade the Gujarat Govern-
ment not to impose any conditions;

May be the problem—

our -

s

e
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let us try it out, because some ex-
periment must be there in order that
you may know how it can be extend-
ed further. It is a kind of laboratary
experiment in a limited area.
» SHRI N. G. RANGA: What
about my points? Yesterday, I made
some peoints. Have you  forgotten
them, or (Interruptions). © oy viu
o DR
SHR1 H. M. PATEL: I have not
forgotten. ... (Interruptions) !

SHRI N. G. RANGA: I raised the
question of utilising our foreign ex-
change and various other points,

SHRI H. M. PATEL: Yes, you
made the point about food for works
scheme not succeeding. I began by
saying—Prof. Ranga was not here
then—that I really could not take
the responsibility for answering ques-
tions for all the Ministries satisfac-
torily. I can only make an attempt
to give you some information which

I may possess. Prof. Ranga made
certain points. I have jotted them
dpwn here. You gaid ‘rice for
work’; you said, why not rice? Now,

we will have to find qut whether we
can afford to give rice for that pur-
pose or not. We will cetiaiuly | go
jhto that. I cannot give vou the
ﬁnswer immediately. This will have
40 .be considered. Then he referred
to Centre-State -relations. . You must
have seen in the papers that only
the day before yesterday there was
a meeting of the Committee of the
Nat1ona1 Development Council which
was attended by the Chief Ministers
‘of all the States. And there the
Chief Ministers represented  their
views, as a result of which we have
appointed small working group to
consider the proposals and fo see to
what extent they can be met. The
main Committee will meet some time
in October and then we will take a
final decision. Your point that the
Prime Minister ig not very democra-
tie. .. - .
*SHRI N. G. RANGA: T raised
the point about employment abroad.

1084 RS—9. @ f'f o rodhelt
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SHRI H. M. PATEL: That restric-
tion on employment had to be put
only because there were many mal-

practices going on, Many poor people

who were going out were finding
themselves completely stranded
there.

SHRI N. G. RANGA: There are
doctors, engineers and professors.

SHRI H. M. PATEL: I entirely
agree with you there, that there
should be ag few hurdles or difficul~
ties in the way of those who would
like to go. But it is only in respect
of those who would like to go. But
it is only in respect of those who can-
not look after themselves. But it
must not be given in such a way that
actually it becomes an harassment to
them. I agree with you and I think
that that ig the direction in which we
are working, I think I have covered
all the points. w5} i v Mo o

SHR1 V. B. RAJU: Sir, my im-
portant point has not been answered
I understand that all points cannot
be answered. But this is a very im-
portant point. ithe Government
has' 1dent1ﬁed 289 corporate industrial
units which have the eligibility of
borrowing, mere. than one. ¢crore  of
rupees, they have become sick. The
bank ﬁnances’ involved in these are
860 crores of rupees. 1 requested an

L.ur

- yaid
SHRI H M. PATEL: Sir,'I re-
member that this is a point which
was made. It is not a question of in-
quiry because it is continuously be-
ing ingquired into. We  ourselves
want to find out how units get sick
and why they get sick. The fact is
that there are 200 and odd units which
are sick and to whom so much money
has been advanced. We want to
know to what extent the money was
advanced in a sound way and whe-
ther it has been advanced at a pro-
per time. Sir, the real difficulty, as
I stated in another context, is that
units sometimes become sick because
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they do not receive financial assis-
tance at the right time. I have men-
tioned at the Consultative Committee
meeting also that a greal many units
become sick because there is misma-
nagement and malpractices, But this
apart, there are others which become
. sick for varioug other reasons.
SHRI V. B. RAJU: I do not want
to enter into an argument. But I
wish that I am not right, I under-
stand that the banks, to make a unit

eligible for borrowing, do not take
into account the book value of the
assets. They take into account the
market value of the assets. We
are actually involving public finan-
ces. ...

SHRI H. M. PATEL: 1If this is

fgund to be the case, than in any case
we will certainly take steps. 1 can
assure that this is under watch and
review and if there js anything that
has not been properly done we will
certainly take steps.

SHRI HAREKRUSHNA MALLICK:
May I request the hon. Minister to
bear in mind that by 31st March
‘night, 'almost all over the country,
there is a ‘Burglery and unidulgence”
in every office? May I request him
that he should have a count“clamp”
down on every agency to have a
time-bound programme to spend the
money? If any agency ig not able
to spend the mdney, it should be
penalised for that. The second point
is that we should lay down some
provisions for regional imbalances.
That must also be done. My third
point is that a competition is going
on among the urbanised States for
claiming more money for the deve-
lopment of their cities. Here I de-

- mand and the States which have
not been urbanised should rather be
given more money to start new town-
ships. It is just like carrying €dal to6
new castles. I will request the Fin-
ance Minister to see that the weaker
States are given more assistance so
that al] the States may be at par.
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There is another request I have to
make. There ig inflation in the first
half of the month because of the
people who get their money on the
first. May I request that the hon.
Minister should start banking service
in every office so that they put all
their money in the bank and gradu-
ally go on drawing so that automa-
tically the money surplus with the
country will be more and artificial
scarcity that we see every month will
be checked. In come of the employ-
ees will also be enhanced by the in-

terest they earn through this Bank-
ing.
SHRI H. M. PATEL: We will

examine the suggestion.
it vy my : gwawrafy Ay, T
# fEcquas ¥ fEar a@osEer
ITF 7,97 T 747 {7850 )

SHRI H. M. PATEL: There has
réally been rio devaluation of the
rupee. There is no such thing as 2
fixed exchange. You can call it a
floating exchange. Actually, our ex-
change is linked to a basket of cur-
rencies so that we know 'precisely
how it fluctuates against ‘each. But
sohfetithes when it goes beyond a
‘certain limit, then we have to make
a change in respéct of one currency
rather than all. 8o, at a given poiiit
of time it may appear that there has
béen, using the old term, devaluation.
Actually, it is just revaluation in
regard fo one currency. But, on the
other hand, there is apprecxation in
régard to others s »

MR. DEPUTY CHAIR . The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidateg Fund of India for the
services of the financial year 1978-
79, as passed by Lok Sabha, be
taken into consideration.” :
The motion was adopted.

5 P.M.

MR. DEPUTY 'CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill,

AN
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Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formule and
The Title were added to the Bill,

SHRI H. M, PATEL: Sir, I move;:

“That the Bill be returned.”

The question was put and the
motion was adopted.
THE INDIAN PENAL CODE (AM-

ENDMENT) BILL, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Sir, I beg to move:

“That the Bill further to amend
the Indian Penal Code, as reported
by the Joint -Committee, be taken
inlo consideration.”

Sir, hon. Members are aware fhat
it was in December, 1972 that a Mo-
tion was made before this House for
reference of this Bill to a Joint Com-
mittee. It will be remembered that
in pursuance of its terms of reference
she Law Commission had in itg 42nd
Report submitted in June 1971, sug-
gested numerous changes in the
Indian Penal Code, both verbal to
remove ambiguities and  anomalies
and substantive to improve and
modernise the law. Unlike the Code
of Criminal Procedure, the Commis-
sion recommended an amending legis-
lation instead of new  Code. An
Amending Bill, based largely on the
recommendations of the Law Com-
missjion, was introduced in 1972 and
because of its importance, wag refer-
red to a Joint Committee. The Com-
mittee held its first sitting on 23rd
December, 1972. It invited opinions
from various jndividuals, Bar associa-
tions, organizations including trade
unions, political parties the Law Offi-
_gers of the Government of India and
the States, the Supreme Court, the

[ 23 AUG. 1978 ]

.

Code (Amdt.) Bill, 1972 262
High Courts, the Indian Law Insti-
tute, Universities, the State Govern-
ments and others to give their views
on the Bill. After examining 256
memoranda and 129 witnesseg and
holding 97 meetings, the Committee
presented its Report to the Parlia-
ment on 29th January, 1976. Sir, I
have briefly mentioned these statistics
only to indicate the detailed conside-
ration which the Joint Committee has
given to the various provisions of the
Bill. The Report of the Joint Commit-

tee secured a remarkable deg-
ree  of concurrence from
its Members and it 15 not
worthy  that although the Bill has

as many as 204 clauses there are only
three minutes of dissent, only one of

them advocating retraction of the
proposed legislation, the other iwo
merely confining themselves to dis-

agreement with a few clauses.

Sir, in one of these minutes of dis-
sent a point has been made that Lord
Macaulay’s monumental statute should
be left undisturbed as it has not only
stood the test in this country for over
a hundred years but has also served
as a mode] piece of legislation for
other countries. There cannot be two
opinions on the excellence of the
drafting of the Penal Code. For this
reason, as Aalso because the meaning
of the words hag been well under-
stood and applied by the courts over
a long period, changes in the word-
ing had not been made in the Bill as
introduced except where such changes
had been considered necessary to re-
move doubt arising from conflict o
judicial decisions or from other like
considerations. It will T am  sure,
readily be conceded that over a long
passage of time, especially when the
society in which these laws are being
enforced is not static, changes in such
a statute become necessary not mere-
ly to remove ambiguities which are
discovered in the course of its appli-
cation but also to reflect to the extent
practicable changes in conceptg of
penal law as well as to meet the
special needs of the times, The subs-
tantive changes in the law proposed



